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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAL BENCH

AT HYDERABZD

- ——

0.A.NO,16/94 Date of Order: 25.7,96
BETWEEN 3

Jaffar Khan .s Applicant,

AND

Regional Director,
Emplovees State Insurance Corop..

Hyderabad - 500 463, .+ Respondent,
Counsel for the Applicantl «s Mr.,P.Naveen Rao
Counsel for the Respondent s Mr, N.K.,Devraj
CORAM 3

L —— = i

HOW'BLE SHRI R,RANGARAJAN : MEMBER (ADMV,)

-

— s

ORDER
I Oral order as per Hon'ble Shri K.Rangarajan, Member (Adm.} X

Sri P.Naveen Rao, learned counsel for the applicant and
Sri Satyanarayana for Mr,N.R.Devraj, learmed standing counsel for

the respordents,

2. . _The contention in this RA is same as RA,45/96. For
reasons stated in KA,45/96 in 0A,966/93 dated 9,7.96 this RA

also cannot be sustained, In view of the above the RA is

{ R.RANGARAJAN )
Menrber (ABdm , )

dismissed. No costs,

Dated: 25th July, 1996 s/l
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